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SHRT BEDABRATA BARUA: I
csnnot say  ofi-band what the Bill{ is.

SHR! B. V. NAIK: Will you give
consideration to it?

SHRI BEDABRATA BARUA: OF
course.

—

WRITTEN ANSWERS TO
QUESTIONS

Direct Train from Delhi to Rajkot-
Jamnagar

*G30. JHRI VEKARIA:
SHRI ARVIND M. PATEL:

Wil the Ministrr of RAILWAYS be
pleased to state whether there is any pro-
posal to start a direct train from Delhi to
Rajkot-Jamnagar in the near future ?

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
(SHRI BUTA SINGH) : No Bir, Apart
from Lack of traffic justification, intro-
duction ofadirect train between Delhiand
Rajkot-Jamnagar is not operationally
feasible for want of line capacity on
sections enroute and of requisite terminal
facilities at Delhi.

Units in production of
Amsmonia

*632. SHRI PRIYA RANJAN DAS
MUNSHI : Will the Minister of PETRO-
It;EUM AND CHEMICALS be pleased

state:

(2) how many units are engaged in the
production of Anhydrocus ammonia in
this country and names of the units with
their actual production figures during the
last three years;

(b) names of the units which manu-
facture Anhydrocus ammonia using
solvent nxphtha or coal or mixture of both
and what percentage of total  ammonia
]:t::noad is based on coalfsolvent naphtha;

cost of

¢t ls the
{e) wha solvent naphtha

ammanin gas either
or coal ?
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Written Answers 30

THE MINISTER OF STATE IN
THE MINISTRY OF PETRO-
LEUM AND CHEMICALS (SHRI
K. R, GANESH) : (a) to (c) A state~
ment is laid on thc Table of the House.
Plared in Library. Sec. No. Li. g419/75).

Proposal to Abridge Schedules 5 and
6 of the Companies Act 5

*633. SHRI Y. ESWARA REDDY :
Will  the Mmister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
tostate :

(a) whether Government have a proposal
under cousideration to abridge the Sche-
dules 5 and 6 of the new Companirs Act;
and

{b) if s0, the salient features thereof and
reasons therefor ?

THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H.R. GOKHALE) : (a) and (b) There
are no proposals to abridge Schedule V to
the Companies Act.

As regards Schedule V1, difficulties have
been expressed hy a number of compa-
nies, including export-oriented companses,
in complying with provisions of Part 11
of Schedule VI  of the Companies Act as
amended in 1979, in respect of presen-
tation of quantitative information. These
re tations arc under examination
of the Government.
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